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IN THE CENTRAL ADMIMISTRATIVE TRIBUMAL : HYTERARAD BRICH
21 NYDERADND
O.A., MO, 664 0OF 1997
DATE Q" QRrDER ¢ 5-8-98
BETWEEN 3

B, Narasimhulu eee Ipplicant
AND
1. The Director Seneral ‘Pelecem,

{(reprecenting Union of Tndia),
New Delhi 110001,

2. The Chief General Manager
Telecommunications, A,P., .
Hyderabad 500 001,

3. The Telecom, District Manager,
Mahabubnagar - 509 050,

4. The Sub-Divisional Officer,
Telecom., Nagarkurnool 509 209
s Rezpondents
Counsel for the Applicant -  Shri €, Suryanarayana

Counsel for the Respondents - Shri V, Bhimanna

Coram :
The Hon'ble Shri H., Rajendfa Prasad ~  Hember (A)

The Hon'ble Shri B.S, Jai Parameshwar - Member (J)

(Order per Hon'wle Shri B.3S. Jai Parameshwar, Member (J))

Heard Shri C. Suryanaravana, Learned Counsel Cor the

Applicant and Shri V. Bhimanna Learned Standing Counsel

for the Respondents,

The Applicant was initially engaged as Casval Mazdoor

on 1.11.1988 He was continued in service upto 30,9.89

He was retrenched from servire Weaf,, 1.10,1989 . The

Applicant submits that hisg termination was against the

decisiol of the Principal Bench of this Tribunal in O,A., Ho,

529 of 1988 decided on 4~5-1988 and that the same was also

against the principles enunciated hy the Hon'ble Suprene
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Court in Daily Rated Casual Labour in P & T Vs Union of

India and Others reported in AIR 1987 SC 2342, Subsequently,
R-2 gave. instructions in his letter . > No. TA/LC/5-190/
95 dated 1,4.,1997 imposing a ban on engagement of casuél
labourers ard and consequentially retrenchmeﬁt notice

Notice No. E.41/CM/94-97/84 dated 15-04-97 was issued

to the Applicant,

The Applicant has filed this O.A, challenging the
order No, TA/IC/5=-190/95 dated 1,4.1997 passed hy R=2,
order No, E,1-60/I11/96-97/19 dated 11.4.1997 passed by
R=3 and the consequential retrenchment Notice o, E.41/CM/94-
dated 15.4.1997 issued by the 4th Respondent, to cquash
the same and consequently direct the Respondents +o .
' Wity anc
continue him in service and grant him all benefits witl=altl

consequential and incidental to the same,

By order dated 23.5,1997, this Tribunal passed an
Interim Order directing the Respondents to consider re-
engaging the Applicant, if any work was available, It
was further observed that any such re-engagement should
not, however, confer any right on the Applicant to ciaim
continuity of service and his rights claims and future
sgrvice - benefits - if any, should be subject to the

ontcome of this 0,A,

while the 0,A, was pending the Applicant filed

M.A, No. 660/97 on 15-7-97 , At the time of disposal

of the M.,A., the Learned Standing Counsel for the Respondents
submitted thot the T.,D.M, has heen advised to re-engage
the Applicant and efforts are being made to re-engage‘him

as soon as possible, at any rate within about 7 days,

It is now submitted by the Learned Counsel for the

Applicant that the Applicant has been re-engaged by the
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by the Respondents, He has been continuing as a Casual

Mazdoor under the Respondents,

The very fact that the Respondents have re-engaged
the Applicant, clearly suggests that there 1is work

in the Respondent's Department,

The Respondents shall not disengage the Applicant
so long as work in the Department is available and |
further benefits - continuity of service, eligibility
for temporary status and regularisatioﬁ, for example =
that may accrue to thé Applicant on such re-engagement
shall bhe decided and determined as ‘per rules and

instructions at the appropriate time,

With the above direction, the 0,A, is disposed

of, No costs,
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{ .StﬂJai“Parameshwar) (M. Raje i Prasad)

_——Member {J) Member (4)
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. in
0.a.No. bbu lco
T.A.No. (Wep o )

-Admltt d and Interlm Airections
issued. .

Allowed.

Disposed of with directions

-
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Dismifssed. o
Dismissed as withdrawn.,

Dismissed for Default.
1

Ordeied/Rejected;

No order as to coSts.






